Li sted on : ) . 2016
Court No.
Iltem:

SECTI ON- | |
IN THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTl ON

CRIM NAL M SCELLANEQUS PETI TI ON Nos. 14489 and 14490 COF 2016
(Application for condonation of delay in filing and re-filing of
the Special Leave Petition)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO OF 2016
AKBAR ALl & ANR ... Petitioner(s)
VERSUS
STATE OF U. P. ... Respondent (s)

OFFI CE REPORT

The matter above nentioned has been filed by Dr. Sushil
Bal wada, Advocate on behalf of Petitioner against the Judgnent
and Order dated 9.5.2014 of the Hgh Court of Judicature at
Al | ahabad, Uttar Pradesh in Crimnal Appeal No. 2588/ 1988.

It is submitted that there is total delay of 724 days in
filing and re-filing the Special Leave Petition i.e. 627 days in
filing and 97 days in re-filing the Special Leave Petition and
Counsel for the Petitioner has filed applications for condonation
of delay in filing and re-filing the sane.

It is submtted that SLP (Crl.) No. 4282 of 2015 arising out
of sanme Judgnent was di smi ssed by this Hon' ble Court on 8.5.2015.
Copy of Record of Proceedings dated 8.5.2015 is enclosed herewith
for kind perusal of the Hon' ble Court.

The matter above nentioned is listed before the Hon'ble
Court with this office report.

DATED this the 9th day of Septenber, 2016.

ASS| STANT REG STRAR
COPY TO
Dr. Sushil Bal wada, Advocate
o ASS| STANT REG STRAR



